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Ku,Sheela Dayanand Morey, .. ARoplicant.
V/s.
Central 9ilk Board & 0Ors, .+ Respondents.

Coram: Hon'ble Shri Justice M.S.Deshpande,Vice-Chairman,
Hon'ble Shri M,R.Kolhatkar, Memberzﬂ),
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Applicant by Ms.N,R.Sarin,
Respondents by Shri R.F.Darca.

{per Shri M.S.Déshpande,Uice-ChairmanQ Bt.14.3.1995,
In view of the reasons stated in cur order
dt. 13.12.1994 this Tribunal would have no jurisdictien
to entertain thé present relief, MS.N,R.Sarin, the
1earned counsellfor the applicant states that she has
al?eady ﬁoued the High Couft by filing Review Petitian
and Shri Darda fior the respondents states that he has
filed his appear?nce before thé High Court. Both
the learned counsel stated that they would be taking
the stand before the High Court that it woulc be the
High Court alone which shall have the jumsdiction to
entertain the pe#ition. In view of this the present
CA is disposed ok,as this Tribunal has no jursdiction

to entertain the present CA, No order as to costs,
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